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Present: shri ii,L, Bajaj,.Counsel-for the applicant,

The learned counsel for the o nlicant coc ;xl

dn order dited 15th April, 1991 issued by tue rosvoiddent

o8

department transferring the applicant tu C5.:8, velui,

~
~

" The applicant's grieancc is that in spite of tue 1gsue
pp g P
V4 - .
of the said order, and over a month having veen elavsed,
- the order has not kremckszumdx been implementcdy.

- As tue order transferriny tie asplicua.: .. .3

lend

has since‘been iésued;‘no further directions are colld
forby this Tfibunél. The a-'plicant ma& seek its
implementation in the normal manner. - The applicaticn
is disposed of. A @py Qf this order be given to the

agpixxa learned counsel for thé'applicantg
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.V(f,K. Rasggfra) _ (T.S. Oieroi)
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Member (J)




